CENTRAL ADMINISTRATIVE TRIBUNAL
ERNAKULAM BENCH

. DATE 'OF DECISION: 06-09-1989

- BRESENT:

Hon'ble Shri S.P.Mukerji,Vice Chairman
: &
Hon'ble Shri N.Dharmadan, JudicialMember

ORIGINAL _APPLICATION No,524/89

1. K.Sukumaran. :
2. KoI®Anto, ~ " s«eApplicants

Vsq - - ,

1. Union of India represented
by the Secretary, Ministry of
Surface Transport, New Delhi.
2, The Diractor General ‘of Lighthouses
and, Lightships, Block No.X,
Level IV and vV, R.K.Puram, :
New Delhi, : ) .+ Raspondents

Cdunsal.fcr th@ applicants: .. M/s K.Ramakumar and.
, : , Roy Abraham.

Counsel for the respondents .. Mr.PV Madhavan.Nanbiar,
SCGSC

ORDER
(Shri S.P.Mukerji,Vice Chairman)

Heard the ‘learned counsel for both the parties

on the qﬁéstion of admission of tﬁis application in which
the applicants have pr§yed for complete parity of pay
i'calés of 3unior Engineers of Light Housesbiith those of
Junior Englneers in the-C.P.W.D, Their main bontention
is that on the recommandatlons of the Third Pay Commission
the 3un10r Engineers of L;ght Houses and the Junlor
Engingers of,the CPUD were.gzven thas saqa pay;scale$k~

of Rs, 425700, Housver, after the recommendations of
the Fourth Pay Commission, the respondets.éllowed 75%
of Junior Engineers of CPWDO ths higher scale of Rs.
1640-2900 and theTemaining 25% the pay scale of
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1400=2300, However, all the Junior Engineers of

the Light Houses uere given the lowsr pay scale of

'Rs, 1400-2300. By this process the latter were com=

pletely deprivedof the higher pay scale of Rs,1640-
296U§ The applicants have alsa stated that apart from
tutal deprivation of higher scals of Rs. 1640-2900

- the Junior Engineers in the Light Houses have suffered

by the abolition of the Selection Grade, uhich was -

available to them sarlier., The learned counsel for

the applicants further indicated that the first

applicant represented to the respondents (Annexu;e-B)

‘on 22,9.1988, but there has been no response from

the Respondent No.2.

2. Fixation of pay scales being a pnllcy matter,
the Tribunal would be reluctant to entertain the appli-
cation at this stage. The application is, therefore,

dismissed under Section 19(3) of the Administrative
h—
Tribunals Act with the direction to the respondents
daifd 22.9.19%% (Aw. B)
that the reprasentatlon filed by the first applicant

=

- should be dlsposed of within a period of three months

from the date of communication of this order keeping

in view the various averments made by the applicants

Sl

(s.P% Nukerjl)
Vice Chairman

in this Original Application.

(N.Dhgemadan)
Judicial Member

06=-09-1989
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1.8.90

22.8,90

4-10-90

C.C.P.No,34/90
in OA 524/89

Shri VR Ramachandran Nair-for petitioner
Shri KAChetd an-ACGSC-for respondents
| SPM & AVH
The learned counsel for the respondents seeks some
time to reply to the CCP, List for furtter directions on
22.8;90. No further adjournment for this purpose will Le
given.

SPM & AVH

Mr.TA Rajan-rep,Ramachandran Nair
Mr KA Cherian ACGsC

. The learned counsel for the responoents Seeks some

time to file a reply to the CCP and undertakes to do.s o within

four weeks with acopy tO‘the learned counsel.for the petite
ioner, List for further directions on 20.9,90.
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SPM & AVH

Mr VR Ramachandran Nair
‘Mr KA Cherian

Heard the learned counsel for the parties. The

learned counsel for the respondents indicated that the

- 'competent authority has since taken a decision on the

representation of the applicant dated 22,9.1988 and the
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 same is under communlcatlon to the appllcant.

He prays for 2 weeks time for the- communlcatxon

to materialise. — ... .. . - | ;8}QzZZWn21“/&

Accordingly, list for further dlrectlon on Z@/zﬂf é% @L4‘?

-

the CCP on 22.10. 90, e
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(ﬂbﬁQ 164326_.
4-10-90

22.10,90° ° - SPM & ND ‘&w

Mr. Ramachandran Nair

Mr. K.A.Cherian -ACuSC rep. thrOugh ASHA PV,

| The learned counsel for the applicant : -
appeared before us and indicated that he has received ' i&”{
the communication dated 12.10.90 reJectlng his ) _ 3
representation., Accordingly our_;uagment has been.awﬂaﬁ&bﬂ%»
complied with,

The C.C.P. is closed and the notice is

diéchérged. ’ o QﬁL/E%g\qZZ
Eiw,)/\//\!’?o ‘Q/
(N.Dharmadan (s.P Mukerjl)22 X. 90 3
Judicial Member - Vice Chairman
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